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It is submitted by Shri Akhaya 

Mishra that the Department has salected I 

the applicant a s Sorting 4ssistant and 
14pi 37. 	J r 

that the Department has  also decided 
for 

to send hinitraning along with others 

including Respondents 4 and 5* 	titior 

counsel Shri S.K.&Sdhj agrees that the 

grievance of the applicant in this 

petition has been met. Shrikhaya Mishra 
c ' 

has drawn my attention to 	der No.1 
dated 11.12.1995, wherein ad interim, it 

is directed that the Respondents 4 and 5 \'•\ 
who had secured less number of marks tha 

the petit ioner, shall not be sent for \ cc 

training which according to the petitiorië\. 

is scheduled to  be commenced in the  

month of January, 1996 • Now that the ' 

applicant hs been se lected a long with ç 	 c 

Respondents 4 and 5 and as all the three 

of them 	re proposed to be sent for 

training, there is no justification to 

continue the ad interim stay. The same 

is vacated. 

As the grievance of the applicant \N 	c)N 
has been met the application has become 

infructuous and is accordingly dismissed 

as not pressed. Misc.Application 293/96 9C( . 

is disposed of accordingly modifying the 

order dated 11 .12.1995. /-r 

Hand aver copies of the orders to tle/,L /&L1. 
counsel for both sides. c.,Vy)  
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